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Z P • No 

/ 
- .Appl1cantj 

Chidanand Malakappa Bajantri,Residjng at 
/Railway Guthouse, Koihapur Railway Quarters, 

To Versus  
\- Koihapur. 	

...Applicant 

1. Union of India, Secretary to the Ministry of 
Railways, Sarnsad Marg, New Delhi. 

The General Manager, South Central Railway, 
Secunderabad_5371,Afldhra Pradesh. 

The Divisional Manager, South Central Railways, 
Hublj, Dharwad District,fcrnataka State 	•.Respondents 
Sri S.V. Shastri and S.G.Hegde, Advocate for 
Applicant, F-82, 2nd Main Road,Gandhjnagar,  Banga lore5oocj 

Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN 

I\PPLJCr;TION NO, 	1923/86(F) 

40 
Please find enclosed herewith the copy of the Order/I 

passed by this Tribunal in the above said Application on !h1.198. c 	 - 77 

Encl g as above. 	
SECTION OF, CER 
(JuDICIA 

Ba 1 u* 
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ZN THE CEfTRAL ADfIISTRATIVE TRIBUNAL 

BMNGAL0 	BENCH : BANGALORE 

DATED THIS 28TH N0VEBER 1985 

Present 

THE HCt!'BLE JUSTIICE SHRZ K.S. PUTTASJAIW : VICE—CHiJRAN 

THE H01''6LE SHRI L.H.A. FEGL 	: MCr1BR (Afi) 

Mpp1icaion No.1923/86(F) 

Shri Chidananc Pa].akappa Sajantri 
R.sidi-ig at Railiz,a' Outhouse, 

Kolir:pLrt Poilway Quarters, 

Kpl4pUr. 	 Applicant 

(Shri S.I. Shastri, Mdvocote) 

1, Unjon of Indi! 

Sucretery to the 1initry of Railways, 
Sd arg, 

Ni1 Delhi, 

T-e Cenoral E'orager, 

S:uth CcntroJ. Railway, 

Secunderabad-5E10371, 
Andhre Pradesh. 

The Divisional Nanager, 
5outh Central Railways, 

Hijbli, Oharwad District, 

K3rnotaka State 	 .... Respondents 

This application has come up for admission before 

this Tribunal today, the Hon'ble justice Shri K.S. Puttasuamy, 

Vjc—Ch irnan, made thr followinçj 

ORDER 

In this application made under Section 19 of the 

Administrative Tribpnels Act, ies (Act), the applicant has 

challenned order No.H/P 171/SCT/EV/82 dated 15.10.1986 of the 

Divisional Railway Vianoger, Hubli (DR1). 

2. 	As on the dte the DRM made his order as also on today 

the applicnt is working at Kol&apur District, State of 

Piahorashtra. The State of Fahzrashtra falls within the 

territorial jurisdiption of the Additional Bench of Bombay. 



-2— 

ill 

3. 	Rule 6 of the Central Administrative Tribunals 

(Procedure) Rules 1965 (Rules) framed under the Act by 

Government, which is material, reads thus: 

15. Place of fjlina applications.— The application 

ahll be riled by the applicant either with the 
Registrar of' the additiunal Bench within whose 

jurisdiction the applicant is posted for the time 

being or with the Registrar of the Principal Bench." 

Under this Rule, the applicant can file his apiication either 

before the Bombay Bench of the Tribunal or before the Principal 

AV 
Bench situated at New Delhi. On the lanruaoe of this RuLe, 

this Tribunal has no territorial jurisdiction to entertain 

this application and adjudicate the grievance of the applicant. 

s to which of the Benches the applicant sh: uld approach is a 

matter for him to decide. From this follows tht this Bench 

has no alternative except to return the papers to tnc applicant 

for representation before the proper forum. We, therefore, 

direct the 9egistrar of this Bench to return the papers of this 

casa along with the enclosed Postal Order towards the payment 

of fees to Lhe  applicant for representation before the proper 

Bench of the CI\T. 

tEiTBAL AGE. L1t 

ADDlT" 
PANGALURE 

(K.'. Putta iamy) 
Vice—Chairrian 01-' % 

.. 	28.11.1985 

(L.H.-. Rego) 

flember (eu';) 

28.11 .1986 



AOW 

flate for A dmission/iy 

CENTF.AL  AD:INTSTf;ATI\.7  IPIIJNAL 
ANGALC E JL\JCH 

(lind Floor, Co fliercial Compiex(.DA),Indjranar 
.Jangalore-38) 

Application 

APPLICANT 	
ESS  

Ccpflc 	
/ 

To 
Th 	r 	- 	 It1  C L 

rd 
ei 

/ 	 L 

Take notice that application above mentioned filed 
LSection 	in 	

f hAdjnjstr -bive Tribunals Act, 
1985, on 	and I,AI filed on 	are 
posted for 	L—on 	I. You are, therefore, 
directed to appear in person or through a duly authorised legal 
practioner on the aforesaid date. 

1J1- 

y order of theRegistrar. 

/ 

Dated:/) 	 SNOICLR) 

GRI 

/ 
LI 



FA CENffiAL ADMINISTRATIVE TRIBUNAL 
BANGALCIE BENCH 
* * ** * ** * * ** * * ** 

Commercial Complex(BDA), 
Indiranagar 
Ban galore-6O 038 

No 1923/6 (F) 	 27-05-1987 
(:i.P 513[87) 
To 

The Registrar, 
Central Administrative Tribunal, 
Principal Bench,Far&dkot House, 
Copernicus flarg, 
New D1hi.-3.10001 

Sub : APPLICATION FILED IN THE PRINCIPAL BENCH 
AT DELHI U/S 19 OF THE ACT, 'TRA FER OF 
RECQDS OF A!N0 M.P. 13/87 IN O.A.NOI 
93J86( F I Uj~_BfilWiALCEE BEH. 

TITLE OF THE CASE : CHIDANAND tALAKAPPA BAJAtflRI 
VS 

UNION OF INDIA 

Please refer to your letter dated 21-05-1987. 

It is hereby acknowledged the above cited letter 
alongwith the documents. 

Yours faithfully, 

Sé&ortS1icer, 
-3UbICIAL - I) 


